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CORAM: Hon'ble Shri Justice Re.G.Vaidyanatha,Vice Chairman
Hon'ble Shri P.P.Srivastava, Member (A)

oBoKﬂkaﬂi

rvisors
c 2 SRSt PH.MAX-1,

Deptt.of Telscom,
Dhule«%,

By Advocate Shri ReD.Suryawanshi «o's Applicant
v/8s |

1% The Secretary,
Deptte of Telecommunication,
Telecommunication Ministry,
Sansad Marg, New Delhi-1,

2., The Telecam District Manager,

Mundada Market, Parola Road,
Bhﬂlﬂ-1o

3 i B.Boﬁalkaﬂad
* gBE ul;ing Authority,

0/0 5 pa naﬁ-q, Dhule.

By Advocats Shri 3.3 .Karkera _
for Shri P.M.Pradhan,CGSC +ss Respondents

ORDER

(Per: Shri Justice R.G.Vaidyanatha,VC)

This is an application filed under Section
19 of the AJT.Act challenging the issuance of chargeshest
and for other consequential reliefs, Respondents have

- filed replys

2, It is brought to our notice that the applicant
has participated in the enquiry and his only grisvance
is that the enquiry is unnscessarily got delayed. The
learnsd counsel for the applicant submits that his

clisnt will be satisfied if the departmental procesdings

.o 2/=
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are expedited with a time bound period; ‘Learned
counsel for the respondents submits that he has

no objeotion for giving a reasonabls tims for the
snquiry teo be conducted., After hearing both the
sides, we feel that in the facts end circumstances
of the cass three mqnths' time is just adg’fair to

complete the enquiry, The apglicaﬂt to fully

ol
cooperats in the enquiry onhﬁha‘datcs of hearing.
R,
Je In the result, the_application is disposed

of at the admission gtage with a dirsction to the
respondents to expedite the conduct of enquiry and
the disciplinary authority to pass fimal orders as
QO‘\Y\V) A .

far—as possibls and preferably within three months
from today, All contentions of the applicant on

.merits are left open, MNo costs,
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